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List, 	on 12.8.97 for direction. 

(v.N. ahrotra) 
Vice-Chairman  

-, 	2./ 12.8.97, 	List it on 6.10.97 for -hearing oi CCPA. 

(v.N. hrotra) 

V ice-chairman 

3/16e 10.97 	Since DB is not available, case . 	adjounred. 

sjn,e-cije jll i.Th is constituted.  

(V.N.Mehrotra) 
Vice-Chairman 

H 
\ 	. 4/15.01.99 	. . None for the applicant. 

List on 07.04.1999 for hearing on conternçt. '.. 
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5/07.04.99 	List on 07.05.1999 for hearing on contempt. 

(.\K.xasad) 
MeniJer(A) 
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p CCPA- 31/97 

6•/ 7•599 	'Shis.N. Mishra,the counsel for the applicant 

	

I H 	 Upon hearing the le arned co ühl f or the 

petition, we direct that the show cause notices be 

	

I H 	 issued upon the respondents as'to why contempt 

I proceedings be not intiated against them. Show cause 

I 	 reply may be filed within six weeks. Requisites maye. 

filed within one week. List it on 2.8.99 for 	arin I 	 1 	q1 
• 	on contempt matter. 
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7.1 2.8.99. 

	

\ 	 Tha Sr. Staflding Counsel prays•.?or.one week 

time to file Show cause reply. Let it be listed on 

19 13.8.99 for heartng on contempt. 	 . 

/C8S/ 	(xq*& 	(L. HthI 	ANk) 	(S. NIRJWAN) 
EBR () 	•. 

• 	8/13.08,99 	None for the applicant. 

	

H 	 Shrj V.MK.Sjnha, the isarned SSC for the ies- 
pondents submits that the order, dated 01,03.1996 of this 
Tribunal, passed in O.A. No, 140/96, has since been carried 
out.We, however, find no such assertion made in the show 
cause reply. The counsel could not even show us the reasoned 
order which the respondentx Was supposed to have passed, 

purs uantt of the o der of this T ribuna 1 passed in 0 .A No.140/96. 

In the circumstance, we give another four 
weekstime to the SSC to file supplementary sl-w cause 

j reply, 9.-up 9ain9fll5.O9 1999 for hearing on 
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17.f 23.9.99. For want of time, list it on 27.9.99 for 

KALrI/ hea ing on contempt. 
3.c.rv 

	

icosi 	1Ij) - 	 (S. NARMVA) 

111BER (A) 	 \1ICE-CHMIRM N 
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18/28,09.99 None for the ap1icant. 

H 	 Shri V.M,K,Sinha, SSC for the resrndents. ms 
Learned SSC for theresponden 2he drawi 

our attention to a supplementazy affidavit, dated 

10,09,1999 as also to a letter dated 02.09.1999 

that the representation of the alicant dated 6th 

May, 1994, has since been d isosed of by a reasoned 

oer dated, 2nd September, 1999. 

2, 	In the light of the submission- made by th 

SSQ for the- respondents, this CCPA is dLoPped. The 
supplementazy a-if iaavit filed today be kept in the 

ingi 	 (S.Na yan) 
S NJ 	Member (A) 	 V ic,e..Cha irnan 


